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Order delivered on 04.10.2017

Ms. Deepika Dixit, Advocate

Ms. Aparna Mudiam, Assistant Registrar of Companies

In the reply filed by the Registrar of Companies the application filed by

the appellant in form EES, 2011 i.e. Easy Exi:;t Scheme it has been stated in

column 8 as under:-

‘no business activity has been carried out by the company since

incorporation.’

The aloresaid assertion has been reiterated in the affidavit dated

29.01.2011 which has also been attached with the reply.

In view thereol, the petition is dismissed.

Detailed reasons to follow.
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